BENCH-I
NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH"®

KOLKATA
C.P No0.435/KB/2017

Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 12" October 2017, 10.30 A.M

Name of the Company | Balaji Medical Equipment Marketing Pvt.Ltd
NS
Registrar of Companies, W.B
Under Section 252(3)
Struck off : : ;
Sl. Name & Designation of Authorized Appearing on behalf of Signature with
No. Representative (IN CAPITAL date
LETTERS)

|- Gonrna Cuoveey  Abdv BT

ORDER /

Ld. Counsel for the petitioner are present.

Petitioner has filed this petition under section 252(3) of the
Companies Act, 2013 for restoration of the name of the company. As per
provision of Section 252(2} of the Companies Act, 2013 a company, or any
member or creditor or workmen if he feels aggrieved by the company
having its name struck off from the register of companies may file an
application for restoration. Petitioner has not stated that he is either a
member or a workman or a creditor of the company. He is directed to clarify
this by way of an affidavit within 10 days from today.

List on 22/11/2017.
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